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FINAL ORDER No. 56835/2017 
 
 

Per Ashok Jindal: 

 

The appellant is in appeal against the impugned order 

imposing penalty imposed on them.  

2. Brief facts of the case are that the appellant is a cable 

operator and taking cable services from M/s. Bhaskar Multinet 

Pvt. Ltd and thereafter providing cable services to the cable 

users. The appellant got themselves registered in 2003 but did 

not pay service tax on their activity during the period 2002-

06. Thereafter, the show cause notice was issued by invoking 

extended period of limitation and the demand of service tax 

was confirmed along with interest and various penalties were 
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imposed under section 76, 77 and 78 were imposed. The 

appellant is challenging imposition of penalty before me.  

3. Heard the parties. Considered the submission. 

4. It is a fact on record that as contended by the appellant 

that they were under confusion as their main party i.e. M/s. 

Bhaskar Multinet Pvt. Ltd. were paying service tax, therefore, 

they were not required to pay service tax, they did not pay 

service tax. But on finding out that the appellant has not paid 

entire amount of service tax along with interest. It is an 

admitted fact. Further, I find that appellant got themselves 

registered in the year 2003 itself. Therefore, the appellant 

cannot take the defense that they were ignorant that when the 

main party was paying the service tax they are not required to 

pay service tax.  

5. In that circumstances, appellant is not entitled for any 

immunity from imposing penalty on them.  

6. In that circumstances, the impugned order is upheld. 

Appeal filed by the appellant is dismissed.  

 [Dictated and Pronounced in the open court] 

 

 

           (Ashok Jindal) 
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